
BEFORE TT-TE CErn RAL AD:. :INISTRATIvE TRIBUNAL 
BANGALOE BENCH: F3ANGALORE 

DATED THIS TH 4TH DAY OF DECEIBER,198G. 
PRESENT: 

Honible r.Justice N.S.Puttaswamy, 	 .. Vice-Chairman. 
And 

Iion'ble ir.L.H.A.Rego 	 .. :ember(A). 

APPLICATION NTJJSEP. 1300 OF' 108E 

S/o late T.G.Narayana Aiyanlgar, 
Aged. about 50 years, 1.1eader in Technology, 
(Nechanical Engineering), Rgiona1 College of 
Education, iysore. 	 ..Applicant. 

(Dy Sri S.R.Venkatarangaiyengar,A(Ivocate) 

V. 

The Union of India by its Secretary, 
Iinistry of Education, Nev,,  Delhi. 

The President,National C uncil of 
Educational,Research and Training, 
.'inistry of Education, Shastri Ehavan, 
ulevr Delhi. 

The Director, National Council 
of Educational Research i Training, No.1c, 
Aurohindo i. :ar,, Jew Delhi-H. 
The university Grants Commission, 
by its Chairman, Eahadurshah Zafar 
iarg, New DeIhi-2. 
The Selection Committee of 1054 for •.ierit 
Promotions to Professors by its 
Chairman and Director, I lational council 
of EdicationaI,iesearch aid Training, 
Aurohindo N.ar.g, New Ce hi-1G. 

3. S.G.Cathur,Field Adviser(NCEPT), 
no.l-D,Chandra Colony, Behind Law 
College, Nr.Saniarpanflnts, Aliamedhad-5. 

7. Dr.S.C.Das, Herit ?rofessor(Eoology), 
Denartreent of Science and Uathe latics, 
National Coucnil of Eductional, P.esearch 
and Training, N.I.E. Camnis, New Delhi-16. 	 .. ResDondents. 

(Dy Sri 	.S.P. dmarajaiah,Standing Counsel) 

This apolication cornin on for hearing this day, Vice-Chairman 

made the follo\:.ring: 



-2- 

This is an application ransferred by the High Court of Harnataka 

under Section 29 of the Adinistrative Tribunals Act of l935.(4) 

2.11e respondents in their :eo filed to-day have asserted 

that the applicant is working in a society called the 'National Council 

of Educational, P.esearch a d Training', which is a society registered 

under the Societies P.egistation Act of 1860 and, therefore, this 

Tribunal has no jurisdiction and power to decide the grievance of 

the applicant. Sri•S.T.Vencatarangaivengar learned senior Advocate 

appearing for the applicant does not rightly dispute the correctness 

of this statement of the respondents. 

3. 7e find that the {otcations dated 2-5-1996 and 31-10-1936 

issued by the Central Govrn: ent under Section 14(2) of the Act 

has not conferred jurisdictioi over the Society in which the applicant 

is working. In this view, ~ iis Tribunal cannot adjudicate a service 

diSpUte of the applicant and the same has necessarily to be adjudi-

cated only by the High CoJrt of Harnataha which was earlier seized 

of the matter. Wetherefor, direct the P.egistrar of this Tribunal 

to re-transfer 'Tnt Petition No.17140 of 1934 to the i'Iigh Court of 

arnataka for disposal. 

ap/ 


